12.42 hrs.
DISCUSSION UNDER RULE 193
RECENT STAMP PAPER SCAM

Title : Discussion regarding recent Stamp paper scam, raised by Shri Kirit Somaiya.

#t fpdie aidtar (pad SR qd) @ A STene Heled, § U@ €are A1 dTedl &, [ 1 % #ERI A1 $lcd, dfcd R AT BT &
IMHfia e areft 36 =i B Hed ¥ SUFRIA S &1 39+ &9 Hia

o areer Sft, 300, 3000 AT 30000, e @1 AT =@l &1 P ) wfda W= € fF @8 300 € 3000 ® AT 30000 &1 Uk Terh WFET ® 3R
TEI TR A1 A 8 6 I8 S WA 8, I8 fhor R 3RS o9 &1 2

MR. SPEAKER: Mr. Shipping Minister, there should be no discussion in the House because | advise the Members
to meet you in your Chamber.

(Interruptions)

i fopdie |t @ o @ 2w 39 T 9 R & 5 o0 suRl ¥ WY & I UWR &1 W BF @ I¥ET 1T B9 T S| Q¥ I8
ST ATl © 5 a8 H9 goN, 9 gofl, i gofl | WK <9 Ag W T Aredn & & g e fhan, fue wer fha, fhes s W fHan

AT sremer S, omd oft T B € ok F oft g B gl e F w Fft-aft St gEe o € sfik St s # & st St < g g
g B A 7€t wfig €1 98t AR aren g 2, urit g aren S 21 98 | HIg el € @ 98 beal @ b gy Wied, ¥ @ &gy, 9
T WIEY| I6 AU €T HIAT & AR UEDI D1 ATHNA HAT ATEAT 21 32 TIR IS V9 & WA R 99 Y| 319 i fora 59R aks v &
woll W TR Jide § 8, I8 udl 81| o1 I8 f9w derhl 3 srde fhar? @ur g8 dlurdl w @ o1 A1 fReell @ oee wre § @er o7 11 78
feoeft YoId RIM R &SI A7 I7 BIeThIal | @Sl o1 AT 378 US¥ © E5vEg H weT a17?

HEIGY, 1 98 Tolid & @ o7 ? dorft @ W YU 8% 978 U1 Y| 7 Jerift sTdhall d=an o f6 100 TUQ &1 WA 9uX 50 397 # of & A1
1000 ¥Y BT T JIR 500 Y § & @1l T§ 37<Aell Al 21 DI BT e, DIg o1 7d H9, ord WHA €, & @I, o &l

| am surprised and | am shocked at the way in which the Telgi stamp paper scam had been dealt with by various
authorities.

e HElGd, H1 HERIG, A¥PR ¥ 15 aR Al &1 & &7 W &7 dgcl I8 o1 g@l & b s &1 @ gen &, fhfmrer sedee g & <&
The country is asking you and demanding from you as to how has it happened. ga® @8t 5 &7l @ <o &1 Ra-wfass
HRA BT W TS Tl W 8, T€ Bel SUS e d T & 7 o HeT H o AR weE At g @ argafa & frad o IR ot T 8
30 BF HYE! AHE A o W B, 98 FEl W o & 21 3 IR A Hf o 9% T g% & 5w TR FH W P g F ameht # ik o
@ B 3 Al W T AW D A1 Haew A, defima daew #, Aortw wrae A, 39 9 ot e € 5 e 3w A ve o ek SR T )
g, dfp U guv1 SRRoA R # o1 & 501 &R @ ¢ 3R I8 & 10D RoA| 39 T B IS Fawen i siarera e, Si-
RIAATSS S &1 98 81 &1 & F1 I8 dall W Sie, 9SG 37 a1 78 & 7 afe TEr 2nm, O S9N 29 & 1H S HI, 29 P arefaaven
& HIR ¥ fIeara I3 S| B 9 #, w6l # @ 5,10, 50 3R 100 FUY & A DI HiU A H ABY, W AR-IR IR 9@ fF T8 Tl |
AT THeA | S AN G HRA O @ T SR W TR e, 3 9 R W IuR et € A1 A@et| 3w 31w ofR oreferawen R a8

FORTETT 2|

318t ARGy, 3M® IR, Uel fal ude & 1E € P 30 PR ¥ Wis =494 39 <9 # 9d & € s aiid ot B s, 1t % wr
TR, Ht Dt Arde H Uil ST FaR | 39 TSR ¥ M@l 9R ¥ B Hhe § e & 5O fHar S @1 81 # s Arend | 99 &t
3 S Fi e B A w2 AEed 9@ TgAT MR A BT aedT g §9 S uifdfedrd e W <@ 96 ©, 9 99, A 3 S
qIErH § Bl dTed & b g9 e Grret @ oft - ok g wivfivan @ <1 S off w1, S off arehfReRr, s gared €, Sw) W ), 9%

i B! Rifer a8 ga-1 wiffa Awen 781 21 They have used. o s & fF derft & an # 9ia ge¥aw gor, JWis sidic ¥ Wad 31
J&e &9 7 Raré |fére &1, It is mentioned somewhere that there is a paragraph &€; (zraer)

<. Ygay ware fag (durel) @ ey qg81ey, dorft 9 S WY a91Y, 98 Waeel ", IvEw fa=el oft & ' o datfl & g 9= | 3g
A4 ff A Wifergl 39 AT F o T @ w® €1 7% R g 7@ S o, AfF a8 99 g™ 9 21 dorht @ e st avasa R Sft
& T § 7Y TE| 7 R AvETE Wi ¥ ong, frw Wt A fredt w A fAw a=ft €, 7w 4 ot 9 wew F @ifey| wew @ e A4

PG| a8 el 95 8, Wi o9 Wi 781 @ =l a€, (&Faur)

=t fopde |t @ AT oreget weiga, S 31 31U oY 9% <41 ofTet © & @8l a1 I8 32 TR s HUY &1 FhA 3R Hdl &4 a1 Bic o
I IR a1d B & [ 7 HEl q 772, Ve HEl ¥ g R 9T B9 = 7| 7 Fer & 71 A€ 9@ & a7 7€ & "Har o1l &€ (Faum)

SHRIMAT | RENUKA CHOWDHURY (KHAMMAM): Sir, India is buying bank note papers at 7,000 dollars per tonne
whereas it is available in many parts of the world at 5,000 dollars per tonne. | want the hon. Minister to reply to this
also. ...(Interruptions)

st fpdte atan : = forar man 2 6 srge o9 @ @ Wit ® e gRifaees @ €1 who is the Calcutta-based operator, Mr.



Rasheed. He is the area operator of West Bengal and Telgi organised finances for him.

AT JeaE "Eley, g8 faefien e a2 121 $oar 2, g8 W wel 1a7 2, HEl u¥ 39 R b1 Ruld @ 21 7 v gaw
UE BT dTedl € % i Hadl @ 16 10 TR HUS TUY BT ARTT 2, i Hedl ¢ 6 20 TR HUS $UT &I AHT 2
alR I wEar 2 F 98 30 TR HUS $UY BT AT 2 AR a8 29 7 I 9ra, 9 9ra a1 IR O @ 9 @1 gl

gan -t At et v erfda @ o amar 8 Where did the money go if he was operating single-handedly? =z & @&t T,
1 T T8 ge @ fomrerd TE 87 | would request both the Central Government and the State Government to join

hands; come together and investigate from this angle also. We should know whether it was the Mumbai Police, the
SIT, the Karnataka Police or the CBI that was involved in this. (Interruptions) 30,000 #3$ 97 ®ei T, T= T1 59 & &1
H T, fFE UHR W T, FEl T4 3R gUET SuATT Bt gIn?

SHRI R.L. JALAPPA (CHIKABALLAPUR): Sir, | need one minute to speak here.
MR. SPEAKER: Shri Kirit Somaiya, are you yielding?

SHRIR.L. JALAPPA : Shri Somaiya, please give me one minute. Sir, a letter was written to the Finance Minister by
the Chief Minister of Karataka as back as 12 July 2002. Hitherto, no action was taken (/nterruptions)

MR. SPEAKER: The Deputy Leader of the party will mention all these things later when he speaks.

i fopdie widan ;@ sy wEigy, # A oMU gRI faust & AAmToT SR FEl Sl A W 93 g €, S aarl Aredl § & 39X 9w

FAR T <&@ @1 2| 99 B &7 @ ¢ 6 T8 & g W F=f 2nft| 49 Far {6 oI uiferfeeris, Rebe, gfers a1 899 $I ol g3 el df
& e <

AEIEY, § T $H TR ATAST €T B BT dATea g fb Tg 60,000 FIA$ TIC & S+ e &, It is such a big amount. @ &
wEl 7 (FIErH)

MR. SPEAKER: He has said that the amount was Rs. 60,000 crore.

=t fpdie |t @ sreme wEieE, d wE U e 1 ver o 6 7w g feet 7 e R, Rt @t wedfRds A @ mn A Rera
TR WA B & forg e wan? 7€ Hee gan € % 3g i garen @ faQw A i | am not sure about it, but we will have to
think about it. & ¥ar ovR =% # S=Re gan &, because this money has not been generated officially @ 7g @& @1 ¥ few
& T A S, $H G H SYANT FHEi 8 AHhal & R fFE yHR ¥ 8 Har 87 # 99 IR # ygar o a1 At W J@ar of @ 3 8 sl
o, Aerfl Y TS TSH gAT YT AT IR SHD AR Y B OR &1 @ &1 H bt 1 A & o =ieen €, A dorht B gearme @
forelt = S TR e @1 St uR e % derft uféger gfer wue & die-ora | ol 98t gferd A 99 vaemddt guieRE duiae fa, It
means that we are making the villain a hero.

3R foFR AT g B A T STl 21 SES a8 AR a ome-fR vuelt &t €1 R gw Qe € 6 @ gan? gferw st ok 5w
H1ARE | Sfad A9 € ol uie @9 & d1g A o1 el & b e 67 99 usbst o, el #diear wiw gg oft, that he was having HIV
even before he was arrested.

ARG, § IS S $H TG FHTAY ATH{T Hem arean g v &9 59 A & ga1 i 7 ag| 78 &6 Fet T, a8 gen sl # fRoeft &
T ITERT § @I ATl A Hel var o1 6 facelt wex & vl B o TR & Heg H Had Aoy gY 3R 138 9 srprde urg gl With
regard to this particular account, Rs. 2 crore were withdrawn at a single time. fReelt # & =&, #7 59 @ T w9 &1 93
fopa < {1 wan Ten 6 ofig wew # vl -wa @w, el 728 e, throughout the country, in 17 States, such cases were
registered.

wEey, # faw #@3f off 3R WP | FefH1 H6 N 6 e 9get U HrH T HYA1 IRy 3R 9 P gl gerl =ifey b See B &Y UIR WA
& A # 9 W A B e el AR gY 3R fha= waw T 1? so that we will be able to know and understand it. My
point is that, this incident has happened in several States. Hence, we cannot blame a particular person or a
particular political party for it. 3rR ga+ft el W & &y TR BE MReR gY E a1 sHST o T% Bar & 5 T8 AT 98d Hell gl B,
then what would be their marketing network. | cannot even imagine that. sPR &R &1 it =gavwen A s 2, o1
fEREe wftret T quR qem 2 7 off faha=n a1 Aea® TR H1 vedT © 3R I8 Afad a1 TR & U R 9=l @ 8, 40,000 s TG AT
60,000 FRIS TIY HAT &, A FHD! THRAT Bt TG ATIDT LT ATHIT DA AT [ & BT BT arg R TRGR | wef=m &
=g & It seems that many of the investigative agencies are concentrating on the persons who helped or helping or
tried to help Telgi. Yes, it has to be done. wifé= |1 # R FaT q91 Aeas a9m, St SHBREY 2, 36s IR W & g=feen
Toiet B FE U= E, gafeen gl e g =Ry, They have the authority. After all, the legislature as also the
common people have a duty f& 3m =&Y &R ® & a1 59 Wise # Ht sEHE & % I8 A Aeasd ga @ o1, IHH BIH-BA
gices A\ # ATH AT ATEAT &, H HERIG, HACH, A W R ORI B, $H USR ST a1 # A8l o1 =g & & afdpar we d &=n
TN, <ifdeT o/ A7 e diuew &t forve 3wl ot Most of them or 95 per cent of them were helping Telgi. 5w @R & 3 g
T | AT A 99T FEE o1 A1 9D W1 UieH 9, I9a1 dIs <9 Hen fh 7€, Actually, we should have concentrated more on
that. Simultaneously, we should concentrate more to stop further revenue loss. Y=g @ife fa ganm, 78 U& a 21 «fe=



| H gAY A g A @ P BRex g A B b o | # f5vf a9 sifdrerd & e o, He is an authority. v 59 a9 siftred @ @
# =gt @ T @ SRF ge @, . Rl Wi, g wd q9 @1 R gee fen, "l had asked four of my colleagues to go into
the details." fiix S 9=t 1 fvear gaman, gt 7@ aga foven o |(=@a@am)

MR. SPEAKER: How much time you would take because at one o'clock, there is a Business Advisory Committee
meeting and most of the leaders are here.

SHRI KIRIT SOMAIYA : Sir, | need another 15 minutes time. This is a very important subject and | want to highlight
different angles of this issue.

MR. SPEAKER: Please go ahead.

st frdie | : That particular officer told me, fi. fdie @i, geRr F&= & 91 § i feea § m, He named one very
good developed country. S=i= @& % S Tace $¢ $i St Bt oft, AT yrT T, 9 SAST SeAeN Toidt & e # e f
gt 3R fETqR a1 981 wEl W 9w gl 9gd @ a1 8, 1 hat Intelligence Team was sent to those countries. 5z agf ™
% 918 Ul Tl 6 a8 37l A1ZA | AT @ 2| 9 A T Al 9 Ul gell fF argar # uféper du @ Hlt B wied fifen dw 21 9w
fifé I @t < AR off, Fifs I9 uféper 29 Fi Hft S # v oft oik ggi Ft fifén dw # o AR agaE & S W A ofied
¥, I R 39 weR 9 fFanl The other point, which is more important, is that, that Government immediately started
"Operation Salvation". | am worried about that. | am not able to understand as to what damage control exercise we
have started f&& wa=1 vgar &m, W&t 31 Frdt & A o fhwa wRT &, a7 fres @, S fRfiea e & S@en =fRy, @ife &
TR AT WIE N & B Sl AN BH T &, A1 I8 7471 8, 5 e &, Ugel 999! e &1 v & =nfeel | would like to
appeal to the State as well as the Central Governments that we must concentrate on that also, that is, operation
salvation. su= 39 &} &1 9W & @ & 99 $& 3 o i oft, Immediately, the Central Bank of that country announced
that they were withdrawing the currency of that particular denomination. &% #1 g1 & & iiper RAifirwm @t o=d
qergy Bl € o R 91 700, U B9 10 9K 94 81 o) 98 9 § W iR oW &R @, oife Rras 9 50 FRs 9 9 Bies
Hedt grft ar ag = s This is the method. So, | would like to appeal. arsr +ft fa= gR & 99 e YR J1de § 9d @ &,
Nobody knows; we will have to take immediate steps on how it should be stopped and how it should be replaced.
Some States have taken some steps, but they need to take more steps.

Finally, | would like to appeal, through you, Sir, that there is a need that the Government should immediately take
the initiative, coordinate with the State Governments and they must appoint two groups f& s&# Y=g @ @9 \e &3
T, s oy oe vawdeHd Ju de1 R o/, St 5-10 f&7 # s € % o @ wew o 2

13.00 hrs.

Another group must go in to the depth as to what corrective measures should be taken. 391 #¥&= 8| 98 w9 Ta< 1890 &1
21 1890 HT S ¥ TIT 8, TE MUwifere 2l

Now, demat, electronic transfer of money, and many such modern methods have come. fagsi # f&w gor & Taviec &
o €, {5 R W REE AN 8, 3ED aR A S ¥ B SR 81 3 s B @ 5 wreeie fifner 7 fiw F v 3 off
for 9 S 3 A T TEd 21 I8 A U JUS B 9Bl ¢ [$ 59 TER W HE1 910 WS ® HIA BIAEAC Bl g9

e WRIEd, ¥ UF a1 B IR AUHT S B B A F g # v v 9ga ufig 8 T et
13.01_hrs. (Shri P.H. Pandian in the Chair)

Jerft & aeel 981 & AW derd & b o iRt A derhl B FRUT Y RS sfhed P ddt e T qe dertt 3k SwE EW B et e
T $HS | Wil TERI A €, I€ qgd Freell AT 1 81 Aol & | el HI daf et T 3R dertht 1 & fret a1l dAfe wReR & T4l
o g1 @ 2| fhae Ya=y @ g7, 39S AR H g U R firelt 21 o a9 @ ol te uféger aeide 3 derft & wme gaeE forn, =g
PR WIS B, @ 76 AT H @Y TGHY 750 TS TUA Bl TAT| FHDT Adord T8 2 6 B TR fhat wwerms g ehr| g1 ua 2, ot @
T TR FA & [ IAD Yoie ATDIT Feas § | Toifl 50 uwdc Feprac § fpet AR maver & Sa1 o1 df 9 3MUReR 39+ i 40 U=He,
IHS A 30 TRIT W AT 1| Tcericed N @ISR o1, 3R &H 9 &, Af 319 50 A F94 BT 0 YR WA A e 20 TRie fFwpree
fiyerm aiik af 10 o T F wW TR WA @ 10 e rmee e | sHa waae dfelREe s e e wie 81 dfe st
AT e T8 o i 10 wae Rxwse e o, 20 T=die fewmse fradr anl & aw Wt va arfta @ argm|

Who is the beneficiary? Apart from those who were the masterminds behind this racket, those who have purchased
the stamp papers in bulk quantities from this parallel system should also be interrogated. They should be
questioned and they should be checked. 3R ama@t 10, 20, 25 I71 40 TRiE R¥Hrae frerar & a1 sMus! e 98 afey & a8
INTH & WHal €, Wil 8 Whar @ 41 9t &1 AJrer 8 W 21 | would once again appreciate the concern of the Finance
Minister. 3= @& o f& i ff wer TR Aiaie # 9, I9S ouR W o f ik 8, 3 dfae WA F S9! g=ae S § HifE e
fed ras # do1 € a1 el # 491 8, 96 99N 7 IR 918 IR @ T0A &7 AF DR U1 R @I &, ele @der & a1 Sua! g f&fan & f&
wdl ag gifide woff germ @R @ g ?

# ammexofiy w30 St & wefn SR A § 6 AR 9 9% A g e S Al R @ o oieH! B g9H H1e! wed et | # a8 ff gu



TrEa & 5 e we 19T F Fu-an tARe ol € daun SR suet Fn e et € 7 ok SuH yferd gt € <1 oy SHat oft
ST S| 3R 9S I I8 A ol € 6 g oiE et gren € 99 99 W i @ars g anfey o 9w e o @ 8
wled @1 Bl SHP! WHHr W TWer @ |EA Il ARy

39 Ffed @ a1 B @ A1 H 39 frg # o & arsan on fT g9 g ft @ @ R gRie st @ weies & wE, In another
State, a Government official made a statement to the effect that any agreement signed on such a fake stamp paper
would not be treated as valid. s&@ @rer @i # faar 21 F s g faw =R St & =@ oft el e =g & a7 S a3-a9 AR

# 7T 8, T I8 U YRS H AT € A1 e orgA # T € 7 fhae ar d@ yaiee ud | # ofvs g™ I8 ft feeft e agm %
Fa@ o frfiel Te &, 99 fafde ok Yoy &t & ar & .o @) #eg ot 91fey, tersde 9 Ra @t Heg ot ATyl

I e & REy f¥urdde ¥ e afdy & ey d ure & Ry sRee #1 wdl Y1 3R 1991, 1992 AT 1994 H T g R
3=y o, particularly through this type of instrument, then what is your normal growth? The growth figure must be
added and seen whether it is matching with the revenue receipt through the sale of this type of stamp paper. # sma®t
AT AR 6 PO W @ aR ¥ 73 wwent e & & there is a horrible difference. There is a mismatch. s fregRE o=
A 99 TfPer A9 WHR 7 3R 200 IS TI4 & &W U0R G« fHy Safd I9aT YHfide Fieeg= 1200 A wud &1 gan a1l There is
a mismatch of thousands of crores of rupees. # R ik Tr T9R BT &Are1 $9it d7a § Fe1 argm| Supposing, |am
purchasing a residential flat in Mumbai then, | will have to purchase worth Rs. 20,000 stamp paper from the Stamp

Paper Collectorate or through his agent. Then, | will have to go to the Registrar to get my agreement registered with
him.

3R W 4-5 A ¥UA B WA 8, IAD FR AR 5 Hferd ¥ s« @ o1 | will have to go to SPC a1 s&& goie & o a7 e &%
IR UTE RE TIY B I 25 BOR Y B T 49R g1 it 9 IR’ H | & vw & s s anfee 6 select five cities or 10 cities
throughout the country. fFm Raer tRe & giiae Fores gu € ok SH®! gorl A U udiger SHHMTE & &5 1y &9 3|
A Sa+t @ g8 € =@l It is easy to check. So, | would submit that the AG and CAG may be requested f5 & 5& @mer @1 R
=g s et | I faaen edwTa gam because nobody at present knows what is the revenue loss.

One more thing | would like to make. Yes, all the investigative agencies have concentrated -- as | told you -- with
the people who are helping and who are in the Government system. s&& & & @1 3o fasma diua 9, $B v ae 9,
I8 Wt S we I # fE @1 AW AE o Arean ofh 39 a9 B MR S IHfia A g 6 g a8 N var gen @ fF s av-ws,

9ga 98 718, o fiue gaied 9| ST <ed W 3-4 Wi # A <R 9¢ Tl 9@ I 9re gan dw o mn then there is a need
to check.

I would like to bring to your kind notice another angle. s @i @1 gfera sgazen 9 fawar g w7 21 Mumbai was known
as the Scotland Yard of the country.

TS s BT YfAH HHTR S § 8, s BT WIEC DATR o A &, FEWIG B Sioil Bt gyl 3R §OERI9T 81 EH 8| 3 3R 981 &
Fret R U § WY, S G WU § o1 a1 S g R § e e A A %) fvar T & e a8 qfera B el qfera
WY & Y B Yford SHIaer &1 g uar €l € 6 ure 991 g3 W SRR Hel dertdl Aer # o wE war g3 €1 The whole system
has been shattered. & swa fov #ft wae &z & & 390 Fawen o fFw veR gaw swl § g8 f et s agm & we will
have to be a little bit active. % #7 @@1, #7 78R TXBR DI 15 AR A i fF A9 goft, el F 99 B, RA=Y A@F w9 B SHD
ferg welfdea gaer ol

But | did not get any response from the Maharastra Government. But | seriously respect hon. Governor of
Maharasthra whom | sent the Memorandum. He respect it and responded it. 4gi faward € f& HeNg G¥bR #t 36 ¥R &
w1 9wy, It is not confined to the stamp paper and revenue stamp only, now, it has been found out that even the
franking machine is forged. wfém #efiw #t wIsE €, a8 geitac uE ¢ A Wi & 6 & 59 et s9e an # o v

# 1o aR G WA o 6 oy S #t e B AP ST F 9y, 98 Wt iR 999 7El 81 9hl, 39 W W fEw e sl About
depositories, | would submit that it is a technical matter. But we have to create two to three different agencies. S#e
qgd 3181 ®aA &1 99 & &1 wae s areel NSBL is the only agency.

# 39S & T AR a1d B R AT HAT A AR AW PV Aibs oMY & FHei-dHel a8 WA ugal gl I8 oer 11 & in
Maharashtra, it is Rs. 2,000 crore; in Delhi, it is Rs. 214 crore; in Karnataka, it is Rs. 205 crore; and in Andhra
Pradesh, it is Rs. 19.70 crore .t% fee= &@w1 Wres gy €7 | am talking about the cases registered before 2002. 2 ar
s € 3R 3Hd THE T 9 T YSR B Yo g8 N | RreraraceT & da) Fel-del a@ TS 2| A s &6 7w ff arararor g g
R T8 W HfAcHe 1 99T 6 36 THH & iR 89 DA WG 7 S AR HERIG, A R et & A1 & ¢ 9o gfera ifhar &1 gufRafa
P €, PIE o HHY FT 97 IUFRIT F €, IR IFD] TS HIY AN UH Wfl o a8 Hm, who has been arrested by the SIT, a7
B T B T3 for@a € oiiX 98 0= IouuTel 9 ugedn & el €| v ®1 Swet Bt frerdt € ok fdue & w1 99 o= #t Bt
AT BT Ao &| G AT AEIGT P Ul gerar & 6 W AW | foret gfera oiiftheR 3 derft T F u= foran &1 onw IouuTe Heew 3
T SFEN R FAEIE B 3ifew & 8

SHRI SHIVRAJ V. PATIL (LATURY): Sir, | must say that Shri Kirit Somaiya is doing it very well. All the arguments he



has advanced are very good and nobody would take exception to those arguments, except the last point. | would
ask him, whether he would like to involve Rajyapal in this. If he wants to involve Rajyapal in this, then the Members
in the House would be saying anything in favour of or against him.

SHRI KIRIT SOMAIYA : | do not want to bring him in the discussion, but | would request him to see what is the main
point here. | will come to the main point now. Who has written the letter and to whom?

e vt R @r% s @ <@ =1 Only to that point, | wanted to draw your attention. s gav1 farr =% TRe go1 21 U SRt
TEX TW @AM & AW @7 8 3R Y 8 el e ? Iwd R oSt @1 A A o e 21 gEN gferd e ded € 6 9 e fman
qr SuH! | T fFm? IU 3US! Aagd W B fHAr o1l SO Sua! 3a- 09 <9 & fag wer el | wanted to bring in that point.
IR T THR | ST AR SRR Ferdt @it a1 Fel § T8l 89 uga K Sus 7 39 I 3 AR & & Ay A1 o
2 & 9 S wvaR 7 @im S1E H Frferet a1 wefn #1 2, There is a need of coordinated effort. str #&1 #13 1< ot 2, Hidiens
R, g dreral € 5 7 HU1 F ot Fied H T 9§ @l g Afha gawdnifed ok sifded #9d & oy 30 UeR & o ot Wl a
wdterg &1+t g9 garen g1 w2l | do not mind whether CBI alone does it or the CBI with the help of the State Police

does it. It has to be decided by the Government. @ifés= sravasar 59 @ & & & TaH g7 1 &1 gafed HET U9 6 ¥ fFa v
TR ¥ HMH 2l W@l 2| 3R dfek A W I8 wierar Hid 8 @1 2 a1 396 M S g4 ol 1t 39 Sreggray 6t & = =18 forgl # =

=€ &l One particular Partnership Firm was operating from Pondicherry. s <t @ oar @@ urt stama s w1l This
angle would also have to be investigated. s& w3 # 3 wq awi foret €1 St avw W & e sHe HRA1 ATEam gl

HY 39 ik gaE 5 9| 97 oft WeN & T gaE 5y I 3w o g I o 6 a3-a8 goie oY ol o 9t sikune |
wdzerd gg €, We will have to first ask the Revenue Department. 7z 2@ v & des sweaw &4 & 7 | am not talking
about the agent. s7r #1E Tféper Fo=it 2, o7 SHH 7 F fiF TS & w1 Yow 7 YT W o € O g6 a8t Sy S
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I HETeE B aeR W | think we will be able to do something more.

MR. CHAIRMAN : Shri Somaiya, you have taken 35 minutes.

SHRI KIRIT SOMAIYA : | will just take two minutes more. | am just concluding now. This is my last point after which |
will conclude. ¥ @& €, let us learn the lesson because our democratic system has faced such scams. But we
came together. We learnt the lesson and we tried to correct and strengthen the system. & s/@ar = sgd g== tRafRaa
ferar 21 He has written: " 'Good from Bad'. Let us learn the lesson. Let us correct the system. Let us come together”.
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TR Yehe Bl gl ST qrs H Ul Hoige drd fopar| weea AfdT aféfhae, fham fdwra o= # #f g@@t goorma &l So, let us
learn a lesson from what has happened. Let us go to good from bad. 73 fawara € % &9 39 yeR &1 7§ arawern o H@
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SHRI SHIVRAJ V. PATIL (LATURY): Sir, | would like to say that Shri Kirit Somaiya has made a balanced speech. |
would have also said the same thing and if | sit down saying that | endorse his statement, my speech would be
complete. He has spoken responsibly and in a balanced manner. There are a few points on which | should express
my views on behalf of this side.

One of the points is, we are all worried that this big scam has taken place in the country. We are of the view that
proper investigation should be done, facts should be brought to light and action taken as per law against anybody
who is involved in this. It is not necessary to hide the facts. It is not necessary to protect anybody. If the
Government takes action against those persons who are responsible for this crime, we all will be very happy. Shri



Somaiya has rightly said that when matters of this nature come to the notice of the people, sometimes action is
taken in such a fashion that some persons are tried to be implicated and some kind of investigation is started
against them. | would say that whether it is a private person, businessman, an industrialist, government servant or a
politician, no witch-hunting should be done against him. At the same time, everything should be done to find out
who is responsible for this kind of a crime and he should be punished according to the law.

Sir, this is really a very big case and you, as a good lawyer, know that if this case were argued in a court of law,
they would have taken not only hours but they would have taken days and even months to fully argue this case. But
that is not going to be possible in the House. Within the limited time, we shall have to express our views. Shri Kirit
Somaiya has done it. | will try to do it in the same fashion so that other Members also get the opportunity to express
their views if they want to.

This scam is spread over the entire country. Now the States in which this scam has spread are: Karnataka, Andhra
Pradesh, Maharashtra, Orissa, Haryana, Delhi, West Bengal, Bihar and maybe other States also. It has spread into
other States also. States are not involved but it has spread into other States also. So, this is something which is
spread over the entire country as such. That is why, we shall have to take care to see that investigation is done in
such a fashion that the facts are brought to the notice of the court and the authority which can punish these people.

Generally, in the media, two-three States are mentioned, namely, Karnataka, Maharashtra, and sometimes Andhra
Pradesh is also mentioned. Let us find out what has been done in Karnataka. | will give just a very brief information
about what has been done in Karnataka and Maharashtra. About other States, | do not have any information and it
is not necessary to get the information about all other States also to come to certain correct conclusions.

What was done in Karnataka? This matter came to the notice in 2000 and then the investigation started. Now, the
Karnataka State has filed, | am told, ten charge sheets and 54 persons have been arrested. Telgi, whose name is
often mentioned happened to come from one of the villages in Karnataka. It is stated that he used to live in Mumbai.
When his name surfaced, they tried to arrest him but he absconded. He was arrested in Ajmer, Rajasthan by the
Karnataka Police. Now Karnataka Police has travelled throughout the country. It went to Maharashtra, Kolkata,
Andhra Pradesh, and many other places and collected the information. They have very valuable information
available with them. That information relates to the fake stamps that were sold. That information relates to the
national security press. That information relates to the currency notes also. That information relates to the private
companies, public companies, and the Government enterprises which had purchased these stamps and used them.
That information relates to some of the officers also who are involved in this case. So, the Kamataka Government
did all that was necessary and that was possible to find out as to what has happened in this case. The cases have
now been filed before the court and the court is looking into them. A Special Team was constituted. That Special
Team investigated into the matter. A Special Court has also been constituted. At one stage, they were thinking that
the matter should be looked into by the CBI and the Karnataka Government also. But it seems that the CBl is
overburdened and it is very difficult for the CBI to go to all the States - and it is not only to all the State capitals but
to all the districts and the talukas, where stamps are sold - to collect information. It was not possible for the CBI to
go to all the States, districts and the talukas and to many places which have been mentioned in the investigating
report. That is why, very rightly probably, at the initial stage, the CBI had said that it was overburdened and it would
be very difficult for the CBI to investigate into the matter and the Special Team continued the investigation and it is
doing its investigation and probably, they have collected enough information and the matter is before the court and
it will be looked into. | need not say anything more than this as far as investigation done by the Karnataka
Government is concerned.

What has been done by the Maharashtra Government? The Maharashtra Government started the investigation in
2002, it seems, and they arrested some persons. They have arrested nearly 50 persons. They have collected some
money and stamps also. So, investigation was started. The matter was in the High Court of Maharashtra and the
High Court of Maharashtra desired that certain important officers should be given the responsibility and so, a
Special Teamwas created, officers were appointed, officers were given the responsibility to investigate into the
matter.

Shri Kirit Somaiya is very correct when he says that when allegations are levelled against very important police
officers, we become very sorry and people lose faith in the police machinery itself. That is the darker side of the
issue. But there is one brighter side of the issue also. It is the police officers themselves who investigated into this
matter and proceeded against their own colleagues. This is the brighter side. In all walks of life, there are good and
bad people. We cannot support the bad people, but we shall certainly have to support good people. So, the police
machinery is facing some criticism levelled by the people in the country. But, at the same time, some police officers
have also done their duty in a proper manner and we should appreciate that also. In Maharashtra, the police has
done the investigation and the matter was referred to the court. When the matter was before the Maharashtra High
Court, the issue again came up whether the matter should be referred to the CBI or not. And it seems that the CBI
did say in the court also that the Special Team is doing well and it need not be referred to the CBI. The High Court



also came to the conclusion that at that stage, it was not necessary to pass any order against the investigation
done by the Special Team in Maharashtra and the Special Team should continue investigating into it. But then
some people thought that the matter should be referred to the CBI. The stand of the Maharashtra Government is, if
it has to be investigated by the Special Team, then let it be investigated by the Special Team. If it has to be referred
to the CBI and if the CBI should be allowed to investigate into it, the Maharashtra Government shall have no
difficulty in allowing that to be done.

13.28 hrs. (Mr. Speaker in the Chair)

In the court also, they made an application that this matter be referred to the CB|, if it is to be referred to the CBI
and it seems that the court itself came to the conclusion that the matter was pending in the Supreme Court. And that
is why, unless a decision is given by the Supreme Court, the High Court need not take any decision and the matter
need not be referred to the CBI. The final decision given by the Supreme Court would be certainly binding on the
High Court and the Government also. So, the stand of the Maharashtra Government is that this matter should be
thoroughly investigated into. Private persons or the public persons or the politicians or anybody may be involved
into it. It should be thoroughly inquired into.

The stand is that necessary action, as per the law, should be taken. We are not alleging anything against anybody.
The Maharashtra Government is not alleging anything against any other Government in any other manner. The
other Governments are also not alleging anything against the Maharashtra Government as far as my understanding
goes. | have not found anything objectionable said by any other authority in any other Government against the
Government of Maharashtra. This is as far as Maharashtra is concerned.

There is one more point which has also to be taken care of. That is the point relating to the National Security Press.
| do not know whether the investigation is limited to Telgi, his gang, the police officers to some extent and maybe to
some others also. They have also gone to the officers in the National Security Press. Certain investigation has also
been done. | think we should look into this aspect also without blaming anybody for that matter. If any officer is
doing something wrong in the National Security Press, we cannot hold the entire hierarchy from top to bottom
responsible for this. That would be the wrong thing to do. That would really be protecting the person who is really
acting criminally. When this happens, attention is deflected from the man who has really committed the crime to a
person who may not be really connected with it or remotely connected with it or innocently he might have done
certain things. That also should not be alleged. So, the investigation into what happened in the National Security
Press should also be done in a responsible manner. At least, we from here, at this stage, on the basis of the
information which is available with us, are not alleging anything against anybody who is not directly mentioned in
the report of the investigating officer. We would like to take a very responsible stand.

Shri Somaiya has very rightly said that this is something about which we shall have to be very careful. The
investigation has to be done very carefully and the culprits have to be booked. But that is not all. Who is doing it,
why is he doing it, how much money has been collected by him, how has that money been used, where has that
money gone, is it with him, or, is it with any person who is one of his gang, is it with some persons who are
connected with the terrorist activities, is it with somebody who has taken this money outside the country, all these
aspects have to be very carefully looked into. The importance of this debate lies in that. It lies in what has to be
done and how we should deal with this matter. He has certainly made very good suggestions.

Sir, | will seek your permission to read out certain things. They are a little longish but | would seek your permission
because they are very thoughtfully brought into existence. If it is possible for the Government of India to look into
these matters for investigating the case in a proper manner or for taking any precautionary action or for preventing
this kind of a thing occurring again in future, it would be very useful.

What can be done? What can be done is more important than anything else. The investigation will be done by the
police. The case will be filed before the court and it will be heard by it. But then, in order to see that this does not
recur, we shall have to take some action at the executive level. We should consider that aspect. What can be
done?

As far as the investigation is concerned, it is suggested that an effective intelligence /vigilance network comprising
officers drawn from the Central and State Police and other agencies is to be established to supervise and monitor
the ongoing investigation by various agencies. The State Police is investigating it. The Central Police is there. But
there has to be coordination. So, it is suggested that an effective intelligence network comprising officers drawn
from the Central and State Police as also other agencies is to be established to supervise and monitor the ongoing
investigation by various agencies. Periodical meetings and other methodology are to be established to exchange
intelligence and information. This has spread over the entire country. It has not happened in one State. Even in one
State also, it has not happened in the capital city of that State.

But it has happened at the taluka places and district places and many other places also. So, the periodical



exchange of information should take place. A comprehensive study of the affairs of the India Security Press is also
to be undertaken. The study should include the selection of human resources and the type of officers to be
employed to carry on the day-to-day operations at all levels. Imnmediate weeding out of personnel under cloud is
desirable. Discipline needs to be enforced. Every aspect of the work in India Security Press should be closely
monitored by an independent body consisting of high-ranking bureaucrats and other agencies, such as, the
Intelligence Bureau. Creation of Chief Vigilance Officer with adequate infrastructure is also essential for this
purpose.

The procedure of procurement and disposal of unserviceable store items in Security Press needs to be streamlined.
There should be proper checks and balances in the procurement of raw materials from private agencies by India
Security Press and SPP. The raw material procured by the Presses at Nashik, Hyderabad and other places should
not be available to those who have fake kinds of stamps. Periodical stock verification and accounting procedures
need to be streamlined by computerisation at all levels.

The uniqueness of each security document should be a guarded secret. The unique features should be introduced
in all security documents so that it is not possible to imitate or produce duplicated versions.

Experts, such as GEQD in each Forensic Laboratory, should be equipped to examine the suspected or questioned
security document and give opinion. Presently, there are no experts other than the ones in the India Security Press
set-up. The present experts offer their opinion based on the experience only.

Presently, there appear to be very little points or parameters to distinguish a fake stamp from a genuine stamp. The
ambiguity and absence of points of comparison between the questioned and the genuine security document is also
not publicised.

Levels of distinguishing marks to help a layman, a field expert and the ultimate expert in the Security Press need to
be evolved and put into practice.

Presently, the responsibility of India Security Press with regard to supply of security documents is limited only to
manufacture such documents and collect the manufacturing cost. It is the respective State Governments that are
affected due to loss of revenue through the sale of fake stamps. The State Governments could evolve alternate
methods or substitutes to the security documents manufactured by India Security Press. It may be advisable to do
away once and for all the usage of judicial/non-judicial stamps and stamp papers. A computerised version can be
thought of in which the serial numbers of the stamp papers entered into a computer system are networked to a
central server. This feature should be given wide publicity so that anyone can verify the genuineness by entering
the number of the stamp paper.

The cumbersome procedure of payment, endorsement and embossing needs to be simplified. Multiplicity of
agencies should be reduced.

The Blocks of Dandy Roll mark this is very important — which is encrypted inside the security document during the
manufacturing process, should be treated as a property of the India Security Press and kept in safe custody with
facility to take out whenever the security document is required to be printed. A periodical inspection of the blocks is
to be ensured to prevent misuse of such blocks. It is necessary to verify as to how many times inspections of these
Dandy Roll blocks were inspected by the officials of the India Security Press in the past seven years. It is highly
probable that the criminal gang must have gained possession of these blocks and indulged in printing fake stamps.

The revenue earnings through the sale of fiscal stamps have never been estimated by the State Governments.
Users of fiscal stamps are insurance companies, commercial banks, industrial houses, corporate offices, business
houses, etc., about which the State Governments have no authority or concern. The State Governments should
create awareness among the users of fiscal stamps educating them that they cannot procure them from private
sources. These agencies should be directed to collect the levy as stamp duty separately under acknowledgement
and pass on such accruals to the State Government periodically. It is found that generally stamp papers receive
greater attention than the fiscal stamps and adhesive stamps. As the special adhesive stamps, fiscal stamps, postal
stamps, court fee stamps and judicial stamp papers need to be given due importance with regard to security
features, manufacturing, distribution and sale, as there is wide scope for making illicit money through these varieties
of stamps. The system of checks and balances requires to be overhauled.

All currency notes, including one-rupee denomination, are given serial number but stamp papers of above rupees
ten thousand denominations are only numbered. All the stamp papers, including the fiscal stamps of high
denominations, should be serially numbered.



As the criminal gang has succeeded in achieving wider ramifications across the country, a coordinated effort is
needed among the different wings of criminal justice system to understand the intricacies of the ramification and
mode of operations employed by the criminals. The investigation and prosecution needs to be well insulated by
attempts to sabotage their work.

These are some of the suggestions, which | have put before the House and the Executive also. They may study
these things. We appreciate one thing, which the Government has done. They have declared that those who have
used these fake stamp papers will be protected. That is a right stand taken by the Government.

The second suggestion, which was given by Shri Kirit Somaiya, is to find out the amount of money involved. Is it
Rs.2000 crore, is it Rs.3000 crore, is it Rs. 32,000 crore, is it Rs.40,000 crore or is it Rs.60,000 crore? This is a
very difficult task and yet somebody has to be on it and somebody has to find out approximately as to what amount
of money is involved and where has this money gone. This is a big amount of money, which cannot be easily
hidden. Where has this money gone? This has also to be found out. Attempts should be made in this regard.

The responsibility is that of all the Governments in the country, the Government of India, certainly the State
Government and the district authorities, the police as well as other authorities also. They have to discharge their
duty.

The only thing that | would request in the end is that let us not allow any criminal to go scot-free and at the same
time let us not try to get some political advantage out of this by alleging things against others. If we are correct, the
results will be good and if we are not correct, then all will be subject to mudslinging and it will not take us anywhere.

MR. SPEAKER: My request to all the hon. Members, those who are yet to speak, now, is to take only ten minutes
because we have to complete this debate, under any circumstances, by 3 o'clock. The hon. Minister will be on his
legs for reply at exactly 2.45 p.m. | have to conclude the debate, because of the constraint of time, by 2.45 p.m. and
thereafter, the hon. Minister will take another 15 minutes. At 3 o'clock, this debate will be over. So, ten minutes are
given to each Member.
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SHRI SHIVRAJ V. PATIL : Do you take the responsibility about this? (Interruptions) & wm o= & & 218€] (arasm™)
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SHRI SHIVRAJ V. PATIL : This is not correct. (Interruptions)
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SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, we object to this.
(Interruptions)

SHRI SHIVRAJ V. PATIL : We have the names of other persons. (Interruptions) You allege something
(Interruptions)
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SHRI SHIVRAJ V. PATIL : Sir, | am on a point of order. (/nterruptions)
JTEAE HEIGHA TP WIET % TR B Twapia oft, AfSUl

SHRI SHIVRAJ V. PATIL : Sir, hon. Member Shri Kirit Somaiya spoke very responsibly. My friend is also quite
capable of speaking responsibly. If he is making any allegation against anybody, he shall have to support his
allegations with facts and figures. (Interruptions) Otherwise, if you are saying that this was reported in the
newspapers, it is not allowed. What is reported in the newspapers is not allowed in this House. What you think is
correct is allowed. If you think that it is correct and if you take the responsibility, let it go on record. Otherwise it
should be removed from the record.

MR. SPEAKER : | agree with Shri Shivraj Patil.

(Interruptions)
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(ends)
SHRI P.H. PANDIAN (TIRUNELVELI): Mr. Speaker, Sir, thank you very much.

This is a case of inter-State conspiracy. Conspiracy is a running train. There must be a beginning of the conspiracy
and an ending of the conspiracy. Who is the mastermind behind this conspiracy? Who is the kingpin behind this
conspiracy?

Sir, there was a request from Maharashtra Government for a CBI inquiry; that too they have filed it in the court.
Under the Special Police Establishment Act, 1947 there is a provision that if the State Government writes to the
Central Government giving consent for CBI inquiry, the Central Government has to do it. It need not go to court.
What prompted them to go to the court at this stage? Normally, the jurisdiction of Special Police Establishment was
not entertained by the State. It was done to keep the federal structure intact. So, at the time of taking office, the
Maharashtra Government would not have given consent. But, for specific cases they can give consent. Why did the
Maharashtra Government not give consent for a CBIl inquiry immediately under the Special Police Establishment
Act? | am talking legally.

In a conspiracy like this, there must be over a 100 people involved. It is because even for printing counterfeit notes
20 to 30 people are involved, which includes goldsmith to mix the colours, and there must be block-makers, there
must be printers, there must be financiers, there must be distributors, and many other people also. But, here, in this
case | do not see any such number of people. Only the name of Telgi is known to the people. It does not mention
about the accessories before the act, the accessories at the time of the act, and the accessories after the act in the
commission of this crime.

We should know whether the real perpetrators have been booked and whether they have the real conspirators
arrayed as accused. It is a matter of investigation, and the matter is before the court. | have heard the submissions
from both the sides. That is why | am also a little reluctant because the case is before the court. Innocent people
should not be caught, and innocent people should not be implicated in this. But, in a case like this there must be a
thorough investigation before filing the charge-sheet. Now, at least, in this case the charge-sheet has not been
filed, and it is only at the investigation stage. So, let there be a thorough investigation by the CBI.

The Deputy-Leader has told the House that there is a petition pending in the Supreme Court for a CBI inquiry. That
is why | said that, if you say that the Central Government is giving the consent, the Supreme Court has no option
but to order for a CBI inquiry. If the Central Government goes to the Supreme Court and says that : "We are giving
consent" or if the Maharashtra Government says that : "We are asking for consent" and the matter ends there. The
court cannot turn down that request. Only in cases where there is a conflict -- of ordering a CBI inquiry -- between
the State Government and the Central Government that the court comes into play.

Now, at least the Maharashtra Government and the Central Government can go to the Supreme Court and say that
: "We are asking for a CBI inquiry. Kindly help us to order for a CBlI inquiry." The Supreme Court would have no
option and the High Court would have no option.

Another point worth mentioning here is that nobody is talking about the solution to remedy a situation like this.
There must be a paperless regime, at least in the future so that we need not buy stamps. We will pay money into
the State treasury, and we can get our documents registered or perhaps we can affix adhesive stamps on the
stamp-papers, etc. We should adopt such measures so that in future such things do not recur. You can suggest



that there should be a paperless regime for the registration of such documents.
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SHRI ANADI SAHU (BERHAMPUR, ORISSA): Mr. Speaker, Sir, it is said that a nation's morals are known from its
teeth; the more decayed they are, the more it hurts when they are touched. This is what is happening now in this
country.

In this country there is decadence in the society as a result of which we are faced with a number of scams whether
it is the stock markets scam or the counterfeiting of stamps scam. Fake stamp paper scam is a high return and low
investment affair. It is a racket where there is no investment. It started in 1992-93 and spread its tentacles by 1994-
95. The tentacles were so strong and so long that it had spread to the whole of the country. Now, after ten years,
people in 72 towns and 18 States of this country have some sort of involvement in the counterfeit stamp paper
scam.

The nations’ morals, as | said, have to be seen to see as to how it has been operating. Not only the stamp papers
but there are other things also which have been counterfeited. They are: judicial court fee stamps, non-judicial
stamps, revenue stamps, special adhesive stamps, notarial stamps, foreign bills, brokers' notes, insurance policies,
share transfers, insurance agency stamps, etc. All these have been counterfeited and channelised as genuine
material. This has almost caused a loss of about 32,000 crores or a little more than that to the exchequer. In the last
ten years there have been lots of these things and this has been possible because of fraud and corruption. This



could not have been possible by a single activity of the mastermind Abdul Karim Telgi. A single person could not
have done it without the help and assistance of a number of persons of the bureaucracy, the political class and the
lawyers. We have forgotten about lawyers. Lawyers also are involved in this scam.

This type of activity requires first contact. How many people have been contacted and all that.

Second is direct sale. When there is sale, there has to be protection to the people who have been selling and the
people who have been helping in getting contacts. So, third is contact. Fourth is the trouble shooters. They are the
most important people.

These are the four categories of people involved in this type of scam. All these had a support of a Wahid, a Yadav,
a Gote, a Rasik Kulkarni who is an advocate and many other people like one Das, Pataudi and all those who lived
in Delhi.

Sir, this facilitated a wide network of counterfeiting the stamp paper scam. There has to be an umbrella of
protection. By acts of omission and commission, the umbrella of protection has been given by the likes of Dalip
Panduram Kamath, an ASI who has amassed a hundred crore of rupees; an inspector P.R. Deshmukh; an ACP,
Mulani; a DCP, Sawant; an IG, Sridhar Waghal; and a Commissioner of Police, R.S. Sharma.

It is a travesty of history now that a 1968 Batch officer is now the Director of the CBIl and a 1968 Batch officer of the
IPS is in Jail, that is, R.S. Sharma.

Sir, here, | must praise the action of a Deputy Inspector-General of Police who raised the finger of accusation
against his seniors. He was Mr. Subodh Jaiswal who was a DIG of Police. He raised the accusing finger against his
seniors of acts of commission and omission.

Unfortunately, Sir, the Government of Maharashtra, abdicated its executive functions and did not take any action
against these people, as a result of which the High Court had to step in.

Sir, the executive had abdicated its powers. That is why the High Court had to come in and a special investigation
Team was created to look into these aspects.

MR. SPEAKER: Please conclude now.

SHRI ANADI SAHU : Sir, kindly bear with me. | would conclude my speech within four minutes from now.

Sir, a special investigation team was created by the High Court because the executive authority had abdicated its
powers. That is to be looked into.

Now, Sir, the mastermind of this scam, Telgi had, by manipulation, ruthlessness, blackmail and salesmanship -- he
had the salesmanship also -- was able to amass lots of money and he could infiltrate into the Security Press at
Nasik and to some extent the Security Press at Hyderbad also. We have not taken into account the Hyderabad
Security Press. He had made inroads into these places and he, along with his associates, came as a parasite on
the society. Now, we are facing difficulties.

Since | am not getting much time, | would only tell five to six points. What is to be done? First is collection and
collation of evidence from different States. For that matter, the CBI would be the proper authority for collection and
collation of facts.

Second is the connection of Abdul Karim Telgi with the SIMI and the ISI. It has been reported in the newspapers
that in Kolkatta, Telgi had come in contact with SIMI people. So, the link between SIMI and the ISI people has to be
found out so far as the money which has been siphoned off to different agencies is concerned.

Now, there is a question of money laundering. Where has the money gone? That has to be found out.

Next is, revamping of the Security Press at Nasik. That is most important. That has to be seen as to how auctioning
of different parts of Dyes could be made possible by giving it to one individual person by different methods.

Next is changing the legal system so far as the scams are concerned. Unless we change the legal system, these
types of scams will keep on coming.

There has to be a foolproof system of transportation because all the papers and stamps had been looted while they
were being taken by the Railways. So, the RPF has to come in for escorting of these types of things so that it may



not recur.
With these few words, | conclude.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir, | would like to first of all say that this is a debate in
which the concern of the country's economy and the future of revenue is in question.

Mr. Speaker, Sir, we know in this country that many scams exposed the high-ups in the administration and
politicians; and we took opportunities to score points against one another time and again. But today, | shall refrain
myself from doing so, not because we have our Governments in those two States where the Telgi investigation is
going on Karnataka and Maharashtra but precisely because history is linked for many, many years with the other 16
Governments in other 16 States and 72 towns, which is ruining the economy of the State and the economy of the
nation.

Mr. Speaker, Sir, when the whole issue came to limelight, the Congress President, Shrimati Sonia Gandhi issued a
statement and | quote:

"The unfolding of the investigation into the fake stamp paper racket in Maharashtra and other States
indicates that this has been a criminal operation of almost unprecedented proportion. In order to ensure
that such crimes do not happen in future, the investigation should be allowed to take its own course in an
unfettered manner. All those involved need to be brought to book. No protection from any quarters should
be given to those who are guilty."

We stick to this stand, which is expressed by the Leader of the Opposition, Shrimati Sonia Gandhi.

Mr. Speaker, Sir, today, | should take liberty to first congratulate the Government of Karnataka. The Karnataka
Government first went into the depth of the scam. On 19" August 2000, the Police of the Bangalore City seized
fake stamps and other materials and registered a case. Initially it was reported as Rs.12 crore seizure. The seizures
and arrests created sensation; the main accused Abdul Karim Lala Saheb Telgi of Khanapur of Belgaum District of
Karnataka, now a permanent resident of Mumbai remained absconding. After a few more arrests, the Bangalore
police filed a charge sheet on 14" November 2000 against 20 accused, showing seven persons including Telgi as
absconding. On 7" November 2003, Telgi was arrested by the Bangalore City Police at Ajmer in Rajasthan and
was brought to book in Bangalore.

His arrest created further furore and the delay in his arrest generated a controversy. This issue rocked the
Legislative Assembly of Karnataka and as a follow up action, the Karnataka Government constituted a Special
Investigation Team called STAMPIT under such and such number, in Bangalore and further arrests and
investigations are on.

Shri Pandian said that chargesheets have not been filed. The chargesheet was filed by STAMPIT of Bangalore,
related to almost all the cases. This was unearthed first in November 2000.

If  am not wrong, on 20t June 2002, the leader of the Indian Security Press Mazdoor Sangh, Nasik Road, affiliated
to Hind Masdoor Sabha, and not to Congress, Shri S.R. Kulkarni gave a rejoinder to the then Finance Minister's
statement on the stamp paper scam.

MR. SPEAKER: There is constraint of time. Please do not quote everything and give just a gist of it.

SHRI PRIYA RANJAN DASMUNSI : All right. While reminding the Finance Minister, he asked him not to allege
involvement of their employees, and also to get it inquired by a Parliamentary Committee. He raised a question on
how the auction was done.

Sir, | sought your permission and gave a notice to lay on the Table of the House, three very important
correspondences, from the Chief Minister of Karnataka to the Deputy Prime Minister, on 22nd November 2003, from
the Chief Minister of Karnataka to the Finance Minister, on 111 July 2002 and from the Home Minister of Karnataka
to the Finance Minister, on 16t April 2003. Since there is constraint of time, | would like those three
correspondences to be laid on the Table of the House, which | have personally authenticated. The present Finance
Minister is in possession of those letters; he could see how seriously and sincerely, the Karnataka government
single-handedly fought this case and kept the Union of India, informed of this matter for appropriate intervention and
also to have new security system, etc.

Therefore, the Government of Karnataka which first unearthed the whole issue deserves the appreciation of all of
us in the House, which did the job excellently well before the Maharashtra Police came into the picture.



Mr. Speaker, Sir, | would like to submit to the hon. Finance Minister how is it that our Revenue Intelligence is
unaware of this and how is it that our IB is unaware of this? This is not a new thing. It is a very big racket. | propose
to the hon. Finance Minister the following four points for his consideration. Will he consider them?

Will he consider amending the Stamp Act in the light of the present scam? Secondly, will he devise a new security
device not only in the case of stamp paper printing but also in the case of currency printing? It is because tomorrow
the same thing can happen in the case of currency notes also. Who knows what is happening and where? The
entire Security Printing Press of India requires a new security device.

He can consult any number of experts he likes. After the attack on the Parliament Complex by the terrorists, hon.
Speaker appointed a Committee to provide a new security device which | think is a very good one. Why can he not
after the exposure of this scam think of consulting Indian and international experts on what additional security
devices could there be, for the National Security Printing Presses, wherever they are, whether they are in
Hyderabad or in Nasik, to take care of future security.

Thirdly, in the case of currencies, there is a serial number and also series number on the notes. Can he evolve a
system of having serial number and series number on all security printing documents like the stamp papers, as on
the currency notes? If they do it, the Government would know that X and Y series are given to Bengal and K series
is given to Kerala, etc. so that in future, if something happens, the Government could find it out immediately.

My last suggestion is on the auction plan of all materials of the Security Printing Press -- be it ink, be it colour, be it
equipment, be it machines, etc. There should be a regulatory system to know what could be auctioned and what
could be destroyed within the Press, etc. | understand that the basic thing starts with the usage of equipment and
the machines. The whole story began from them. Therefore, | feel that if the Finance Minister could come out on
these things boldly on those suggestions, | would be happy.

| want to add one word in response to Shri Chandrakant Khaire. | would like to tell him that nobody is opposed to
the CBI inquiry. He praises Shri Anna Hazare and | would like to quote him. He said that SIT is doing a very good
job and there is no need for a CBIinquiry. | would like to quote his leader, Shri Bal Thackeray. He saidina TV
interview that SIT is doing a good job and there is no need for a CBI inquiry. Now, you are saying like that. af &=
@RI &1 BUHT 2, 89 39 4 &1 =X 8, a1 8 ".dtend. 7€l sl Then, it went to Bombay High Court. It said that there is no
need for a CBI inquiry. Now, the matter is going to the Supreme Court. Even if the CBIl does it, who is objecting to
it? We are all for it. But the process started from Karnataka and Maharashtra. If those High Courts and the
Governments feel that the job is being done well, why do you feel that the CBI alone could do it? You may have
faith in CBI and somebody else may not have faith in CBI. So, let the court decide it; let them do it. Let us not
politicise the whole investigation.

Let us resolve in this House be it bureaucracy, be it lawyers, be it Police Commissioner, be it politicians from
whichever side they are that the country should not compromise on anybody in this matter. That should be the
resolve. If that resolve is there, | think the Government of India can do a better job in this matter.

MR. SPEAKER: The last speaker is Shrimati Renuka Chowdhury. After that, the hon. Minister will reply.
Sfwcht Yoger @edt Sft, # snue Baw uie e % %@ §)
SHRI PRIYA RANJAN DASMUNSI : Sir, | would like to lay all the correspondences on the Table of the House.

MR. SPEAKER: You can lay duly authenticated correspondences on the Table of the House.

SHRIMATI RENUKA CHOWDHURY (KHAMMAM): Sir, thank you so much for the permission given to me. | wanted
to associate myself on this discussion on Telgi issue not so much as to elaborate on what my learned colleagues
have said before me. But as a national security concern, today India must be seized of the matter, that we look at
Telgi as the tip of the iceberg for what is happening within the country. As of now, | am sure that there has been no
authoritative analysis or understanding of the magnitude of the kind of money that is involved in it. Perhaps, it would
even exceed what we would allocate for the national budget.

Sir, this kind of infiltration is not just by the Telgi but by all the security papers. Areas which we need to address
are, judicial stamp papers, passports and printing of bank notes. Today, counterfeiting of India's currency is at an all
time high, which has not been addressed, understood or even looked into. So, | beg to the Ministers and my
colleagues here that they need to be proactive and not wait for another Telgi to happen in a currency and then
become reactive to the situation.

| am aware that India is now poised to change her currency notes to include security features so that it secures
India. These notes we should be able to detect not just at the border securities but also at police, defence and



immigration areas so that hand-handled instruments will be able to detect if the counterfeiting is there or not.

In view of this, if you look back to the history of India's currency printing, there was a time when we had such
obsolete technologies, which are still being applied today. A Company, called Portals, which was blacklisted in
India, subsequently found favour with us for purchase of their technologies and machines. It is absolutely
mysterious, how it was reverted and was accepted and adapted as of today. Simultaneously, if you look at it, Sir,
India has become a dumping ground for obsolete features and features rejected by important countries. Even as of
now, India purchases her bank note papers, which are actually made of cotton and a fibre, at Rs.7000, whereas, it
is available internationally in several countries for as little as Rs.5000. These kinds of discrepancies and
considerations have to be looked into before we take a permanent step of altering our features.

Sir, if you go on to address the issues, you will also see that if we do not have that expertise, which we do not, we
have a bunch of transient bureaucrats who are moved about, not allowed to concentrate and ill-informed security
personnel who are taking this momentous decision about how much currency and what features will be
incorporated. We have to learn to take the lead and follow advanced countries such as America, Japan, European
Union and UK itself. Without looking into that, why is India now adapting technologies which are used by countries
such as Taiwan and other nations which have equal porosity of counterfeiting of currency as India does? Sir, if you
look at it, the most advanced country employing the security features is Swiss (Franks). It is the counterfeiters'
nightmare. No other nation deletes security features. They go on adding. (Interruptions)

| have several other very important points, but because of paucity of time, | am not being allowed to speak. | have
one more concern. Pakistan has set up a mill-modernisation, which is going to print the window-thread technology.
As you are aware, this window-thread currency is not used in Pakistan. So, we will have to look towards Pakistan to
see that we secure her brothers within and without.

THE MINISTER OF FINANCE (SHRI JASWANT SINGH): Mr. Speaker, Sir, | am grateful to the hon. Members. The
essence of this discussion is a very serious concern that the hon. Members have. The concerns centre upon the
economic security of the country. | accept it. It is exemplified by what has happened in the matter of the stamp
paper. Now | must, at the very beginning, say that so far as the stamp paper matter is concermned, -- before | come
into details -- without any doubt whatsoever this is a systemic failure of serious proportion. We have, in the Ministry,
examined, as to what has gone wrong and why it happened. But that it is a consequence of a systemic failure, we
would be in error if we did not start with that tenet that because of the systemic failure, all these things have taken
place.

Here is the twist of the situation. Now we have an Act "Stamp Paper Act " which is of the, in fact, 19! century. It still
continues. We have two security presses. One is of the imperial vintage. Nashik press is of 1924 and Hyderabad
Press is a later vintage of 1982. Now, thereafter the Ministry of Finance has administrative control over the security
presses and what is the output of the security presses goes to the State Governments concerned. The State
Governments are, of course, entirely free to have their own stamp papers and because of this a situation has been
in existence in the country. | do not think it is the most efficient way to deal with the situation but that is the reality.

Now | do wish to go into very briefly the chronology of events of all this because it is very important. | studied this at
some length. There is a system in existence and obviously it was a system that had in-built faults and defects
whereby the sale of old and used machinery or replacement of used machinery is governed by a certain set of
regulations, rules, etc. But obviously there was a systemic failure because | will share with the hon. Members as to
what happened. On 51 March, 1998, that is before the NDA Government came into office, one machine was
disposed of as obsolete. Two machines were disposed of after the NDA Government came into office on the 15t
April, that is, within days of coming into office. What | share with the House now is on the basis of very detailed
analysis and inquiry that we initiated as soon as | came to learn of all this. | do not wish to judge the issue and | do
not wish to condemn anybody as guilty unless proved. | will share those, | think, are guilty. | came to preliminary
conclusion that in the disposal of what is termed as obsolete machinery, the care that is necessary in deciding
obsolete and in certifying obsolete and there are attendant steps that have to be taken by the officials of the
security press itself about destruction of dyes, about ensuring that the ciphers do not go etc., an adequate care was
not exercised in the months of March 1998 and April 1998 and these machines were disposed of. This is a fact. It is
because had that been done all this would not have taken place. | have attended this debate with all seriousness
and that is a serious subject. | can attempt this subject only seriously because we have to find remedies of what has
already happened so that it does not happen again.

Sir, then what happened? Between 1998 and 2000, the purchaser of the machines, the accused was the purchaser
of the machines, came into play. It is still a matter of investigation as to how he purchased and through whom he
purchased and what sort of transactions had taken place. | do not wish to comment on that. Some of these issues
are sub-judice and some of them are under investigation. Anything on that | say here would become a statement of
the Government of India and so | do not wish to make a statement.



SHRI SOMNATH CHATTERJEE (BOLPUR): Were these machines meant only for printing stamp papers?
SHRI JASWANT SINGH: Yes.

SHRI SOMNATH CHATTERJEE : Then the sale was only a scrap. How could it be sold as a machine or an
instrument?

SHRI JASWANT SINGH: It is because they are printing stamp papers.
SHRIMAT I RENUKA CHOWDHURY : Even currency notes could have been forged.

SHRI JASWANT SINGH: Not so much. When the machines grow old and the dye of the machines wears out, then
necessarily the machine has to be replaced. | am not a specialist in printing of stamp papers or currency notes.

SHRI SOMNATH CHATTERJEE : We are not suggesting that you are Telgi's adviser.

SHRI JASWANT SINGH: But | must candidly share what conclusions we came to. Between March and April, 1998 a
new Government had just come into office. Those that had acquired these machines take a little time to set up
these machines and to acquire personnel. This is all a matter now still of investigation. A number of personnel of the
Security Presses, upon retirement, actually live there itself. Why should they not live there? There is no law against
them staying there. So, some kind of recruitment took place. Now, this is again a matter of enquiry.

In November, 2000, in the first formal report, about the Production Planning Meet at the Security Press, it was
stated that there is some possible forgery in stamp paper. There was, however, no indication then -- this could
again be cited as a part of the systemic failure of organised crime or about the involvement of the Security Press
officials. In order to improve the features of the stamp papers and to plug the loopholes, the Government then
constituted a Working Group on Non-judicial Stamp Paper. The information about forgery in stamp papers came in
November, 2000 and the Working Group was set up in February, 2001 to go and see as to what was actually
happening and how it could be remedied.

Sir, | got this job at the beginning of July, 2002. The Chief Minister of Karnataka did write to me on the 111 of July. |
had then only just newly got the job. He suggested, in his correspondence, that there was some nexus between the
Security Press officials in what is now beginning to emerge as an issue of much larger dimension. | simply
acknowledged the letter because | had, by then, not sufficient knowledge of what was happening or what actually
was the dimension that | was dealing with. In the August of 2002, after investigating internally about what the Chief
Minister of Karnataka had stated and because of the complexity of the situation we do not have the facilities the
Finance Ministry immediately alerted the intelligence agencies. We also got the Home Ministry fully involved in it. |
also alerted our other economic intelligence units of the Ministry of Finance, and the surveillance over the Security
Press was tightened. The physical security of the Security Press was also tightened by the introduction of CISF.
Here again, you can well ask as to why was CISF not introduced earlier. It is a valid question. It is because | find
that things were just shunting along. And CISF was also saying that they are over-stretched and they do not have
the manpower.

In December, 2002, | received the report of a Committee of the Ministry of Finance for introduction of new technical
features. By December, the correspondence was going on and by March, 2003, | formally wrote to the Chief
Ministers including that of Karnataka requesting that the names of the Indian Security Press officials who were
involved could please be shared with the Ministry of Finance so that we could start taking action against them. We
had no names uptill then. By February, 2003, | also approved the Technical Report of the Working Group that had
been instituted. New stamp papers were being supplied to Andhra Pradesh and it is my commitment that new stamp
papers with additional security features will be supplied all over the country by July, 2004. But the Chief Minister of
Andhra Pradesh also wrote to me in January saying that this was happening and he wanted additional features. In
February, 2003 all the State Revenue Secretaries were alerted and in April, 2003, the Chief Secretaries of Andhra
Pradesh, Karnataka. Maharashtra and all the other states were sensitised on the enormity of the issue and were
requested to verify the stocks of the stamp papers that they held because the stamp papers produced by the
Security Press were handed over to the State Governments in accordance to their requirements.

| would like to share with you what the Ministry of Finance did. Simultaneously, we had alerted the Taxation
Department. | somewhat hesitate to share this information because | am obliged in the Finance Ministry. Even if a
person.. (Interruptions)

MR. SPEAKER: Mr. Minister, | would like to make an observation now and you may reply after that.

15.00 hrs.
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THE MINISER OF FINANCE (SHRI JASWANT SINGH): Before | share with the hon. Members the steps taken by
the Income-Tax and the Revenue Departments, | must add a caveat that | am under an obligation that even an
accused continues to have the right to certain privileges and secrecy. For example, unless they are all proven to be
illegal, and as we are in the middle of investigation, | can only share the outline of what we apprehend or suspect.
But before | go into all these details, | just have one or two additional points to make.

The gravity of the stamp paper scam etc. really came into sharp contrast after the Karnataka Police began to
register cases against one Abdul Karim Telgi in the August of 2000. | also wish to share with the hon. Members that
in all, about 74 cases have been registered in Karnataka, Maharashtra, Andhra Pradesh, West Bengal, Tamil Nadu,
Delhi and Chandigarh. Simply because all kinds of figures have been cited about stamp papers, | wish to share with
you the value of what has been seized by the investigative authorities and what the assessment of the Finance
Ministry is so that we must end all kinds of other wild speculations in this regard.

The fake stamp papers that have been seized are worth Rs.3376 crore. This is what we have seized. All other
figures that are being cited, | can only term them as speculative unless they are proven as correct. | am holding the
responsibility. (Interruptions) | have the honour to hold that responsibility. | cannot add to the speculative frenzies
that might go wrong on this issue.

Of the 74 cases, 15 relate to Abdul Karim Telgi from whose apartment alone stamp papers with a face value of
Rs.3365 crore. were seized. 364 persons were arrested in these cases in all these States. In contrast to what has
happened now, in the nine years preceding August, 2000, 50 cases have been registered for fake stamp papers
and 135 persons arrested. The face value then of the stamp papers was only Rs.22 crore. | thought that | must
share all this with you. In addition to this, so far as the revenue is concerned, | will shortly come to the steps that we
have already taken.

The Revenue authorities have, in addition, filed 9 cases against those that are belonging to the Telgi Group, about
himself, members of his family and four of his associates. They have all been centralised under the Chief
Commissioner of Income-Tax at Bangalore. (Interruptions)

SHRIMAT | RENUKA CHOWDHURY (KHAMMAM): Is the loss of revenue being computed?

SHRI JASWANT SINGH: About the loss of revenue, | will share the information with you. The loss of revenue is not
so much to the Central Government as it is to the State Government concerned. It is really for the State
Governments, hereafter, which are to really investigate in detail the dimension of the fake stamp papers in their
States and then share with the Central Government what they assess the loss to be. | have shared the information
regarding what has been seized as fake stamp papers. For example, how much of this is the loss to Chandigarh, |
am unable to say unless Chandigarh, a Union Terrirory, shares that information or Delhi shares that information
with me.

So, this is a loss to the State Governments, not so much to the Central Exchequer. In addition to that, in a routine
way, the department has also attached 46 immovable properties belonging to Shri Abdul Karim Telgi. | do not want
to go into the details of these properties. They are spread between Bangalore, Belgaum and Mumbai. We have a
certain assessment of their face value. There are a significant number of bank accounts. Here, | have to be careful
because even though he is an accused, he still has a right to the banking secrecy that any citizen has, unless he is
proven guilty. So, a large number of bank accounts have been seized and the total sum of money that we have
found in these bank accounts is disproportionate to the known sources of income that Shri Telgi has.

The investigation by the Directorate-General of Income-Tax is going on. They are coordinating with the authorities
concerned, as has been pointed out by Shri Shivraj Patil. We have made them to coordinate with the local
authorities and local police. So, to that extent, we are with them.

Sir, before | come to the additional security measures, the induction of CBI became necessary only because of the
spread of the virus, if | might put it like that, and because it is in various States, the whole investigation has become
too diffused. That is the second attendant legal difficulty, which, as a non-lawyer, | am not able to comment fully
upon, but | am informed, perhaps, the Law Minister will be able to tell us better. For example, if this accused Shri
Telgi is tried by one court or under one charge in Karnataka, then it will be difficult for us to charge him or try himon
the same charge or a similar charge elsewhere and that became the rationale for seeking a centralised
investigation so that all those principal accused would then, thereafter, not suffer from the debility of double
jeopardy. This is a very serious case and so the Government is mindful of not being trapped in the consequences
of double jeopardy. This was the rationale behind this.



The hon. High Court of Mumbai has said that let the SIT continue the investigation. We have been seeking
information from the Government of Maharashtra. Like the Government of Karnataka which has shared with us the
findings of their SIT, the Government of Maharashtra has, unfortunately, not shared their SIT's findings with us
unless they have lately come through. But to my best knowledge, they have not.

SHRI SHIVRAJ V. PATIL (LATUR): Mr. Speaker, Sir, | do agree that the principle of double jeopardy may apply if
there are two cases filed on one incident and the court is required to give judgement in two cases. If the judgement
is given in one case, then the second case becomes redundant. But the investigation by the CBI or the State police
can be coordinated in such a fashion that the material required for filing the charge-sheet can be collected, can be
used and the charge-sheet can be filed. That is one thing.

The second thing is, the Special Investigation Team has been constituted under the instructions given by the
Maharashtra High Court. So, the information is with them and probably that is with the Special Investigation Team.
As far as | understand, it is not shared with the State Government and that is why the information is not with you. It
can be given to the CBI or any other investigating authority at the disposal of the Central Government.

SHRI P.H. PANDIAN (TIRUNELVELI): Mr. Speaker, Sir, | want to make a small submission.

MR. SPEAKER: You cannot ask any question now. We are already running short of time. We have to finish a lot of
business.

SHRI P.H. PANDIAN : Sir, the question of double jeopardy will not arise if the charge-sheet is filed at the place of
conspiracy, where the offence has been firstly conspired. Usually the train starts from one destination to other
destination. Conspiracy is a running train. So, in that way, the first destination can be taken. (/Interruptions)

MR. SPEAKER: The hon. Minister need not reply to every question that is being asked because we are really short
of time. | want to complete the business as early as possible.

SHRIMAT I RENUKA CHOWDHURY : As per the law, they should have informed that there is disproportionate
money coming in his bank accounts.

15.11 hrs. (Mr. Deputy-Speaker in the Chair)

SHRI JASWANT SINGH: | have shared whatever information | have. | do not want to land into the double jeopardy.
(Interruptions) | do not want to land in the double jeopardy sandwiched between two lawyers. ...(Interruptions)

SHRI P.H. PANDIAN : There should be one centralised agency for prosecution. You cannot have different agencies
for prosecution in different States. One prosecution, one set of accused. (Interruptions)

SHRI JASWANT SINGH: As long as the Government of Maharashtra is satisfied with what they are doing, we are
content.

SHRI SHIVRAJ V. PATIL : Our stand is this. If it has to be done by CBl, let it be done by CBI. If you think or the
Court thinks that the Special Team is doing its job properly, let them do it. We have no objection to giving this
matter to CBI.

SHRI JASWANT SINGH: That is fine. The Ministry of Finance is not riding any high horse on this subject. | might
share with hon. Shri Shivraj Patil a borrowed phrase. | am not interested in the colour of the cat, whether it is a
white cat or a black cat, as long as it catches the mice. So, it is a matter of complete indifference to us who
investigates, as long as the investigation is shared with us and as long as we are able to punish the guilty as
quickly as possible. But the CBl is, at present, investigating seven cases relating to the stamp papers, and they
pertain to the States of Uttar Pradesh, Gujarat, Delhi and Andhra Pradesh. In addition, we have, in the Ministry of
Finance, given advice to the CBI to investigate and take suitable action against the officials of the India Security
Press and also investigate if any member of the Ministry of Finance is involved in any sense in this regard.

| will share the security features in a minute. Now a question came up here. The citizens all over the country - |
repeat it categorically - must please rest assured that if they are the innocent victims of having executed any
document on a stamp paper that subsequently is found to be not entirely a correct document, their transaction shall
not be invalid. We will preserve the validity of that transaction. We are examining all aspects of it legally so that no
legal infirmity remains subsequently. If necessary, we will even come to the House with suitable legislative
measures in this regard. But the citizens must completely be rest assured about it.

Now, what action has been taken in regard to the guilty and what are the additional security details? | do not want
to take the names of all the officers concerned. But soon after | came to know, the three officers that dealt with the
sale of the machinery were immediately suspended. Actually, | recommended the dismissal of an officer. | do not



want to name him because it would not be proper for me. Under certain enabling provisions that | have, as part of
the Constitution, | share it with anguish with the hon. Members that it is some months since | recommended that
officer be suspended. A preliminary investigation revealed that he be suspended. The whole procedure of dismissal
is bureaucratically so tangled that | am unable still to obtain his dismissal.lt has nothing to do with the Finance
Ministry. It has nothing to do with any particular Ministry. It is a kind of security system, security of tenurial system,
that | admit frankly, the Civil Service has built against themselves. But if a dismissal is ordered, then it must go
through a further approval by the Committee of Secretaries. | have to address this. | am frustrated on this account
as this dismissal has not yet taken place. It is unsatisfactory.

A number of officers have been suspended. In addition, | wish to share with hon. Shri Shivraj Patil, who gave some
very valuable suggestions about additional security measures, that soon after | came to learn in 2002 itself, | had
initiated a whole set of additional measures starting from physical security to scrutiny and surveillance of officers, to
guarding, to systems, about security of machinery, about security of Press and integrals of security also.

I hope you will understand that if | do not share all the details of all the additional security measures that have been
introduced, it is not because | do not wish to share them with you, but it is because if | divulge all the security
measures, then | am, in fact, perhaps unwittingly compromising the very security that we are trying to introduce.

| wish to make one additional point. A number of State Governments have taken steps in this regard. The State
Government of Karnataka has ordered certain arrests. | have also ordered some administrative action just
yesterday. The Government is determined not simply to get to the roots of this problem, but to find lasting remedy
as well.

Sir, a number of hon. Members have raised so many points. s @e1 f&6 STeft e 9ga &l
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SHRI JASWANT SINGH: Hon. Shrimati Renuka Chowdhury has also said. | wish to make an appeal to hon.
Members that it is something that | came to assess only after | got this job that all currencies of all countries have a
degree of fake currency possibility and fake currency reality. If we keep saying that the denomination of fake
currency in India is out of control, we are, in fact, perhaps unwittingly adding to a sense of uncertainty about our
own currency.

I would like to assure Shrimati Renuka Chowdhury and hon. Shri Raghuvansh Prasad Singh that this question has
to be seriously addressed. Now, | do not want to go into the details as to who has the responsibility of printing
currency, who decides on the security measures of it, etc. That too is a part of the whole security apparatus of
currency. But we are well aware of the aspect of fake currency. It would be an error to give it a volume or a
denomination that does not exist.

This, | say really only because anything that goes from this House or that House has resilience and effect on the
country, which has many multiples of what an individual saying might have. It is only for that and not to minimise
their concern. | greatly appreciate their concern. We share it and we are, in fact, committed to remedy any error or
shortcoming that there might be and we will continue to work and we will welcome suggestions that they might have
in this regard.

| am very grateful that this opportunity has come our way to discuss this issue. It has been simmering under the
surface for too long. | have shared all the facts as candidly as | could and finally, | would say that the Government is
determined without fear or favour because of the Oath that | took upon in the name of God. So, it is without fear or
favour and we have nobody to favour in this case and nobody to fear.

We do wish to eliminate this virus and to ensure that in future it does not happen. A number of steps are on the
way. We seek the cooperation of the State Governments and assure the State Governments that we will provide
them with the fullest possible cooperation.



